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) ‘ CHHATTISGARH ORDINANCE
(No. 2 of 2011)

THE CHHATTISGARH FISCAL RESPONSIBILITY AND BUDGET MANAGE-
MENT (AMENDMENT) ORDINANCE, 2011

An Ordinance further to amend the Chhattisgarh Fiscal ReSponsnhlhty and
Budget Management Act, 2005 (No. 16 of 2005).

Promulgated by the Governor in the Sixty-second year of the Republic of India.

Whereas, the State Legislature is not in session and the Governor of Chhattisgarh is -
satisfied that circumstances exist which render it necessary for him to take immediate action. ‘ w"{
Now. therefore, in exercise of the powers confcrred'by clause (1) of Article 213 of the -
Co_nslitution of India, the Governor of Chhattisgarh is pleased to promulgate the following
Ordinance :(—
Short title, extent 1. e This Ordinance may be called the Chhattisgarh Fiscal Responsibility and Budget -
“"dt commence- Management (Amendment) Ordinance, 2011.
ment.
) It extends to the whole State of Chhattisgarh.
3) [t shall come into force from the date of its publication in the Official Gazette.
Lt""“"“s‘;’i"" fﬁd"i;‘ 2. During the period of operation of this Ordinance, the Chhattisgarh Fiscal Responsibili-
2:;‘(‘;;' ::l l;,c tics and Budget Management Act, 2005 (No. 16 of 2005), (hereinafter referred to as the
amended. Principal Act) shall have effect subject to the: amendments specified in Sections 3 to 4.
Amendment  of 3. For sub-section (1), (2) and (4) of Section 3 of the Act. the ’rollowmv sub-sections shall
Scction 3.
' be substituted, namely :—
“1) Annual targets :— The State Government shall mammm revenue deficit
every year, hc,gmmno from financial year 2011- 12, as bulow —
2011-12 - Zero
2012-13 - Zero
2013-14 - Zero N /
2014-15 - Zero
(2) The State Government shall maintain actual fiscal deficit as percentage of gross .
State domestic product every year, beginning from tmancmi year 2010-11, as ;
betow— v g
2010-11 - 3% - ’
201112 - 3% L
2012-13 - 3% had
2013-14 S 3%
2014-15 - 3%
4) (i)  The State Government shall maintain total outstanding debts per-

centage of gross State domestic product every ycar, beginning from
financial year 2()!()-1 1. as below—

+ 2010-11 - 22.00%

- 2011-12 - 22.50%
. 2012-13 - 23.00% ‘
2013-14 - 23.50% ‘
© 2014-15 - 23.90%
(it} " The State Government shall not assume additional total liabilities in

~ excess of 5 percent of GDP for any financial year beginning 2011-12:

‘ Provided that revenue deficit and fiscal deficit may exceed
* the limits specified under this Section on the ground or grounds of
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unforeseen demands of the finances of the State Government arising
out of internal disturbance or natural calamity or such other excep-
tional grounds as the State Government may specify.”

4. For sub-section (1) of Section 6 of the Act, the following sub-section shall be substi- ~ Amendment  of
tuted, namely :— ' Section 6.
“6 (1) (a) The Minister-in-Charge of the Depanment of Finance (hereinafter

referred to as Minister of Finance) shall review, every quarter, the
trends in receipts and expenditure in relation to the budget estimates
and place before the State Legislature, the outcome of such reviews.

(b) Fiscal targets .me‘mioned in the Section. 3 shall be féviewed atleast
twice in a year by the state level committee headed by Chief Secre-
tary of the State as notified under the provxsnons of the Act.”
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